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Liquid Rubber

<+
Shri P. K. Deo:
%8, {snn B. C. Prodhan:
Will the Minister of Commerce and
fndustry be pleased to state:
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(a) whether liquid rubber is manu-
factured in India;

(b) it so, the firms which ml;:uhc-
ture this rubber;

(e) what is the demand of liquid
rubber in this country; and

(d) the steps being taken to step up
its production?

The Minister of Industry (Shri
Manubhbal Shah): (a) No, Sir.

(b) Does not arise, in view of the
answer to (a)

{(¢) There 1s no demand for Liquid
Rubber at present :n the country.

(d) In view of the position stated
at (¢) above, the need for any such
steps has not arisen

Shri P. K, Deo: May I know if the
latest process that has been developed
in the National Cheni:za; Laboratory
for the manufacture >f liquid rubber
for casting of printinyg rollers has been
leased out to any private firm and if
so on what royalty?

Shri Manubhai Shah: 1t is under
negotiation This particular thing is
for liquid rubber to be manufactured
in India by some enterprise, The
other process 1s still under negotia-
tion

Sale of Scooters
*889. Shri A. M. Tarlq: Will the
Minister of Commecrce and Industry
be pleased to state:

(a) whether 1t is a fact that a firm
of Delhi dealing m scnoters, is de-
manding Rs. 200 as an advance for
booking a scooter;

{b) it so, the total advance amount
realised by the firm so far;

(¢) whether any instructions have
been issued to the firm not to accept
an advance as has been done in the
case of cars; and

(d) if so, whether the advance al-
ready realised is t» be returned to
individuals or the interest is proposed
to be paid thereon?





